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ENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH :::CUWAHATI-5.

OvANO. 109 of 1998
21.8.1998
DATS OF DECISIONssescoscensensoosce
;1 Dr Ningthoujam Inaoba Singh (PETITIONER(S)
Mr B.D. Konwar ADVOCATE Froil wHE
TTTTTTT T mm e e e e e T PETITIONIR(S)
ViLR3US
Union of India and others RESPONDENT(S)

Mr G. Sarma, Addl. C.G.S.C.

THE HON'BLE MR JUSTICE D.N. BARUAH, VICE-CHAIRMAN

TEL HON'BLE ' ’
1. Whether Reporters of local papers may be allowed to
' see the Judgment 7? :
7. To be referred to the Reporter or not .?

3. Whether their Lordships wish to see the fair copy
' of the judgment ?

4. Whether the Judgment is to be circulated to the, ether
Benches ?

Judgment delivered by Hon'ble * Vice-Chairman



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
. - GUWAHATI BENCH .

Original Application No.109 of 1998

Date- of decision: This the 21lst day of August 1998
The Hon'ble Mr Justice D.N. Baruah, Vice-Chairman

Dr Ningthoujam Inacbd Singh,

Medical Officer, Central Health Services, _ _ )

_7th Assam Rifles, Imphal, Manipur, . . '
- C/o 99 ApO. - «e....Applicant
By Advocate Mr B.D. Konwar.

-versus—

1. The Union of India, represented by the
- Secretary to the Government of India,
Ministry of Health and Family Welfare,
New Delhi. ’

2. The Under Secretary to the
Government of India,
Ministry of Health and Family Welfare,
. Department of Health,
. New Delhi. »
3. The Director General of Assam Rifles,
Ministry of Home Affalrs, DGAR,
Shillong.
4. The Commandant,
7 Assam Rifles, . _ "
C/o 99 APO. . ' «««s..Respondents
By Advocate Mr G. Sarma, Addl. C.G.S.C. '

BARUAH.J. (V.C.)

The applicant has filed this application ’seekiﬁg
direction té' fﬁe réspondents to release him'.fromv the
DirectoraterGeneral, AssamlRifles,'to his parent department
i.e. Central Government Health Scheme, Imphal.

2. Factslfor‘the purpose of disposal of this application
Sare: - | |

~ The applicant 1is at present working as Médical
‘OffIcer _In 7 Assam Rifles and postéd in Manipur. The.‘
appIicant is in_ émployﬁent under the Central Health

Services Organisation wunder the Ministry of Health and
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Famlly Welfare, ‘Government of India. By Annexqre F'order‘

-dated 7.2. 1997, issued by the lUnder Secretary to the

. Government of Ind1a, M1n1stry of Health and Family Welfare,

,the appllcant was transferred to Central Government Health

- $cheme . (CGHS for‘ short) Imphal, follow1ng his

~

'representation 'dated '8'10 1995. However, in sp1te of the

transfer order he was not released from the Assam leles.‘

Sltuated thus, hre "subm1tted -two representatlons .dated

24.6.1997 and- 23.3.1998 to the authorlty for ‘his -early

release. In spite of his. representatlons he was not

vreleased from the Assam Rifles. Hence the present

application.

3. In due course the respondents have entered appearance*’-

and . filed wr1tten statement. The only ground taken in the'

written statement is that as thereals a dearth of_doctorsﬂ

P

it ‘has not been possible for the Assam Rifles to releasen»

‘the applicant.

4., I have heard Mr B.D. Konwar, learned counselufor'the

applicant and Mr G. Sarma, learned Addl. C.G.S.C. Mr Konwar

submlts that the authorlty unreasonably refused to release,

the appl1cant depr1v1ng his r1ght to go back to h1s parenth
‘ _departmentu The learnedfcounsel,further submlts that thls

:case is squarely covered by ‘the order of thlS Trlbunal

Vpdated 19 9.1997 passed in orlglnal appllcatlons No0.102/1997

#

and. 103/1997 Mr G. Sarma also agrees that thlsecase is
covered by the said decision of this Tribunal. |

5. 'In view of the above I dispose of this-application
w1th dlrectlon to the respondents to release the appllcant
as early-as possible, at any rate within a perlod of threerl

months from the date of receipt of this order.

wG.‘: The applicatlon,isvaCcordingly disposed of. No order:

as to costs..

( D. N. BARUAH
VICE-CHAIRMAN .



